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A/ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20ki48s against the
Commissioner of Income Tax (Appeals)-23, Kolkatarder dated 01.03.2017, passed
in case No. 72/CIT(A)-23/W-Tech-2/16-17 involvingopeedings u/s 143(3) of the
Income Tax Act, 1961; in short ‘the Act'.

Case called twice. None appears at the assessek&stb We accordingly

dispose of the appeeak parteafter hearing the learned CIT-DR.

2. With the able assistance of learned departmeepmksentative, we notice at
the outset that the CIT(A)'s lower appellate orderder challenge affirming the

Assessing Officer'snter alia action treating the assessee’s share capitalmipne
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sum 0f15,75,00,000/- as unexplained cash credits u/ob&fed by the sec. 14A
r.w.s. Rule 8D disallowance &@B,58,925/-, has been passed ex parte without dealin
with the corresponding detailed documentary eviden@ilable in the case file as it is
evident from a perusal of the assessment orded @&&#3.2015 passed u/s 143(3) of
the Act.

3. We observe in this factual backdrop that the (&)B lower appellate order
fails to confirm to the statutory requirement adirfing of points of determination
followed by a detailed adjudication u/s. 250(6)tle¢ Act. We accordingly deem it
appropriate to restore the instdist back to the CIT(A) for his afresh appropriate
adjudication as per law within three effective ogipoities of hearing. Ordered
accordingly.

4. This assessee’s appeal is allowed for statigiiogoses in above terms.

Order pronounced in open court on 07/12/2020
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